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 CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

Ne. 0, A, 182/ 1997

Dates of srder & 30,1,2003
~ Present 3 Hen'ble M. B.P, Singh, Administrative Mamber

Honftble Mr. N, Prusty, Jueicial lember

KRISHKA CHAITANYA DAS
Vs.

UNIGN OF INDIA & OTHERS

Fer the applicant M. Samir Ghash, ceunsel

. 1

fer the ras?mndents s Mrs, U, Sanyal, csunsel
UR D ER

uhen this matter &i# taksn up, ld.ceunsel fer the applicant
submits that the appesal uhich has been preforred by the applicant
in this matter has been dacided by the autherity cencerned cenfirme

ing the punishment ¢

Fﬁﬁ?as;d'by the Bisciplinary éhthcrity,therz?n;s,
" the application requires majer changs, He further submits that
he would like te Fils a fresh asplicatien in this mattar and,
permissien may‘be granted te withdraw this ©,A, with liberty te

file a fBesh'applicatinn challenging the appejlate erder.

2. Ld. csunsel fer the respondents has ne abjectien te the

abeve prayer ef the ld. counsel fer the applic ant,

3. In view ef the abeve, the applicatien is dismissed as

‘yitheraun', Liberty is given te the applicant te file a Fresh

applicatien challenging the appellate uéﬂgr, ,
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